WNe-286B [ N&T-157/ OR- $5&[ 2622 2622

21

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 555 OF 2022

IN THE MATTER OF:

Nede -1\ {o3] 22

Vijaypal ...Applicant
Versus
State of U.P. ..Respondent(s)
INDEX
S.No. Description Pg.No.
1 Response on behalf of District Magistrate, Hapur in 2-4
Compliance of Hon’ble National Green Tribunal’s order
dated 15.12.2022 in OA 555/2022
:2 Copy of closure order issued on 12.12.2022 by Uttar 5
Pradesh Pollution Control Board
'3 Copy of Report submitted by Tehsildar, Dhauala regarding 6-9
receipt of Notice to M/s Moon Process, Village PartapUr,
Hapur

FILED BY
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District Magistrate
Hapur
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 555/2022

in the matter of:

Vijaypal -~ ...Applicant
Versus
State of U.P. ..Respondent(s)

RESPONSE ON BEHALF OF DISTRICT MAGISTRATE, HAPUR WITH RESPECT TO
ORDER DATED 15.12.2022

IT IS MOST RESPECTFULLY SHOWETH:

1. That, the instant matter was registered and taken up by this Hon'ble
Tribunal on basis of a complaint received by post with regards to
operation of an illegal factory with the name of M/s Moon process
behind Power house near Indane Gas Agency at village Partapur,
District Hapur, Uttar Pradesh.

2. That, in the said complaint, the applicant has alleged that the said
industry is using unapproved fuel such as Medical waste, paper,
plastic, polyt‘hene, rubber, raxine, tyre, chemical cloth and other
toxic chemicals for it boiler. As a result, the entire surrounding land
has become infertile and emitted poisonous gases are causing

damage to the environment.
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3. That, in view of the averments made in the application which raise
questions relating to environment arising out of the implementation
of the enactments specified in the National Green Tribunal Act, 2010,
the Hon’ble Tribunal had taken up the matter on 06.09.2022 and
constituted a Joint Committee comprising of representative of
District Magistrate, Hapur and the State PCB and to verify the
factual position and file an action taken report.

4. That, in compliance of the above-mentioned orders of the Hon’ble
Tribual, the Joint Committee carried out site visit on 9.12.2022 and
the report of the Joint Committee has been filed in Hon’ble Tribunal
by the Regional Officer, Ghaziabad, Uttar Pradesh Pollution Control
Board on 13.12.2022 and same has been taken on record in the order
dated 15.12.2022 of Hon'ble Tribunal.

5. That, a representative of the District Administration was part of the
Joint Committee and signatory of the report filed, thus, the District
Magistrate, Hapur agrees to the facts filed in the said report.

6. That the said unit was engaged in manufacture of starched fabric for
school bags on job-work and had installed a wood fired boiler

having a capacity of 2.0 TPH.
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7. That at the time of inspection the unit was found closed and as
alleged, besides wood, no other waste material or plastic was found
stored for being used as fuel in the boiler.

8. That in view of non-compliance with regards to establishment and
operation of the unit without obtaining statutory permissions, the
State Board has issued closure order against the said unit vide letter
H-85448/C-1/Vayu/G-1199/Bandi Aadesh/2022 on 12.12.2022 and
also imposed an environmental compensation of Rs. 10,12,500/-,
copy of same is annexed as Annexure I. In compliance of said
directions, closure of the said unit has been ensured.

9. That in compliance of directions of Hon'ble Tribunal, the notice has
been served upon the Project Proponent, M/s Moon Process
impleaded as Respondent No. 5 on 28.01.2023. Report of Tehsildar,
Dhaulana, Hapur dated 30.01.2023 in this regard is annexed as
Annexure 11.

10. That the District Administration shall comply with directions of the
Hon’ble Tribunal in present matter in letter and spirit.

The response of District Magistrate, Hapur may kindly be
taken on record.

(Utsav Sharma)
Regional Officer
UPPCB, Ghaziabad
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National Green Tribunsl
Faridkot House, Copernicus Marg,

‘ ~ New Delhl-110001
No. NGTAudicialOA/SS5-2022/ Dated: 21.12.2022

To

District Magistrate, Hapur

HPDA Scheme. Anand Vihar, Hapur. -
Uttar Pradesh-245101

Email: dmbap@nic.in

Sub: Service of Notice dated 21.12.2022 ta Project Proponcat (M/s Moon Process. village
Partopur, near Indian Gas Agency (betind powerhouse), Pillkhud, District Hupur. Uktar
Pradesh) in Oviginal Application No. 5552022 fitled “Vijoy Put Vs State of Uttar
Pradesh & Ors."-reg. .
Sir, . .
The aforesaid application was listed beforc the Hon'ble Tribunal on 15.12.2022, when the
Hon'ble Tribunal inter-alia passcd the following order (reproduced retevant citracts ounly):
5. Notice be served on the Project Proponent- MJs Moon Process, village
Partapur, ncar Indinn Gas Agency (behind powerhousc), Pilkhua, . District
Hapur, Uttar Pradesh through -the District Magistrate, Hapur and for this
purpose notice issued to the Project Proponent be seant to the District Magistente,
Bopur by E-mail for getting service of the same cffected-on “it and seading his
Feport in this regard. :
%. List the matter for further considerationon 13.03.2023." -
In pursuance of the order dated 15.12.2022 passed’ by Hon'ble Tribunal, notice dnicd
21.12.2022, is ercloscd with the cequest to service the notice to Project Proponent (M/s Moon
Process, village Partapur. near Indian Gas Agency (behind powerhouse). Pitkhua. District
Hapur, Uttar Pradesh) and send the service report.

SWih regards

L

- ufi 27r”

Consultuns {Fudicial).
Nationn! Green Tribunal

o e TS i ¢ v

e on e amm— "

Encl: As stated above,

(% Scanned with OKEN Scannet
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L 1 “BY EMAIL?
£ BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
i ORIGINAL APPLICATION NO. 5550F 2022
y ; ‘ Vijaypal Vs State of Uttar Pradesh & Ors,
{ ' To . |
, - 1. State of Uttar Pradesh,

Through Chicf Secretary,
Government Of Uttar Pradesh,

101, 8" Block, Lok Bhawan, ; '
| . WP, Seeretariat, Lucknow - 226001,
; Email Address: csup@imic.in =

« (RESPONDENT NO.1)
2. Chairman, Hapur-Pilkhua Development Authority ‘ :

Preet Vihar, Dethi Road, Hapur-245101, Uttar Pradesiy v ~ '

Fmail: hpda_\(@rediffinail.com L - (RESPONDENT-NO.2)
3. Distriet Magistrate, Haput ) ' -

HPDA Scheme, Anand Vihar, Hapur, Uttar Praciesh 245101

Email: dmhap@nic.in
4. A¥/s Moon Process

{Project Proponent)

Viliage Partapur,
_// Near Indian Gas Agency (behind powcrhou’sé).

Pilkhua, District Hapur-245101 , Uttar Pradesh

‘ Whereas™ the above titled Application was listed before the Hon'ble Tribunal an
15.12.2022 (copy of order, petition and repert are enclosed), when the Tribun

al inter-alia passed
: 3 A the following order (reproduced relevant extracts only):i- o
é l 5 ) %ﬂ\ . “4. In view of the averments in the application and observations in the report
' I of the Joint Committee, we consider it appropriate fo-have response of (1)
State of Utfar Pradesh through Chicf*Secrefary, Governmeat of Uttar
- Pradesh, (?) Chairman, Hapur-Pilkliua Development Authority, (3) State
PCB, (4) the District Magistrate, Hapur, aud (5) the Project Proponeni- M/s
foon Trocess, village Partapur, near Indian  Gas Agency (bebind
/4/-;5 M (H“ ' mﬂowarhouse), Piilkchun, District Hapar, Uttar Pradesii, who stand impleaded
‘ i ) as respondents No. 1 to 5,

The Registry is directed to prepare und attach
o memo of parties to the application. Respondent no. 3 has already appeared

before this Tribunalthrough counsel. Notices be issued to respondents No. 1,
L =T :‘\9"‘ .4 and §.- '
o Shle  od

(RESPONDENT NQ4)

(RESPONDENT NO.5)

iy %v* rs; Natice be served on the Project Proponent- M/s Moon Process, village
i : \ Partapur, near Indian Gas Agency (behind';powgrhous}e),‘ Pilkhua, District
\Q/ Hapur, Uttar Pradesh through the District Magistrate, Hapur and for this

\ purpase notice issued fo the Project Proponent be seut to the District

Magistrate, Hapur by E-mail for gett
and sending his report in this regard.

ing service of the same effected on it

_‘ o 6. Reply/responsc by all the respondents be filed within two months at
) DR 5 judiciaf-ngt@gov.in preferably  in. the form of searchable PDF/QCR
( : Supported-PDF and not in the form of Image PDF.
‘ JO ; l )1_3 7. List the matter for furtlicr consideration on 13.03.2023.»
l\{ “_ . . - _ﬁi****‘
2. Now, take further notice that the above matter will be lis.ed 1or further consideration
before the Hon'ble Tribunal on 13M:March, 2023

» at Far{Tkot House, Copernieus Ma rg, Néw

; Delhi-110001 thfough physical hearing (with hybrid option), when you may appear before the

Hon’ble Tribunal either in person or by a pleadsi duly instructed, and file

responsesfreplies, as
= perdirgctions of the Hon bie Tribunal vide Order dated 15,12.2023, : : .
. 3, Take further notice that in defauli of your appearance on the date ubove mentioned, the
; said Application will be heard and determined in your absence,
: 4, Given under my hand and the seal of this T{ibunal, on this 213 December, 2022, .
Nole: (For Orders, ‘Cause Lists & ather  information, please visit _om websire
wwv greentribupal, poviin) i /2"
Consultant NEIENGT

Sl

o
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